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for J.C. Reporis

was passed by the Lok Sabha at

its sltting held on the 4th May, 1981.”
(Interruptions)

MR. SPEAKER: Unnecessarily you
take the time of the House. This is
irrelevant.

(Interruptions)

MR. SPEAKER: Nothing is going on

:record whatever He says.

(Inlerruplions) **
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12.15 hrs,

‘CRIMINAL LAW (AMENDMENT)

BILL

EXTENSION OF TIME FOR PRESEN-
TATION OF REPORT OF JoinT ComM-
MITTEE.

SHRI R. S. SPARROW (Jullundur):
beg to move.

“That this House do further extend
upto the last day of the first week of
the Winter Session, 1981, the time
for presentation of the Report of the
Joint Committee on the Bill further
to amend the Indian Pena] Code, the
Code of Criminal Procedure, 1973
and the Indian Evidence Act, 1872.”

MR. SPEAKER: The question is,

“That this House do further ex-
tend upto the last day of the first
week of the Winter Session, 1981, the
time for presentation of the Report
of the Joint Committee on the Bill
further to amend the Indian Penal
Code, the Code of Crimina] Proce-
dure, 1973 and the Indian Evidence
Act, 1872

The motion was qdopted.

— -

WORKING OF DOWRY PROHI-
BITION ACT, 1961

EXTENSION OF TIME FOR PRESEN=-
TATION OF RFrORT OF JOINT CoM-
MITTEE,

SHRIMATI KRISHNA SAHI
(Begusarai): I heg to move:

“That this House do further extend
upto the last day of the Winler Ses-
sion 1981, the time for presenta-
tion o the Report of the Joint Com-
mittee of the Houses to examine the
guestion of the working of the
Dowry Prohibition Act, 1961, and the
amendments which may be made in
the law for dealing effectively with
the evil of dowry system.”

MR. SPEAKER:
The question is—

“That this House do further extend
upto the last day of the Winter Ses-
sion 1981, ihe time for presentation
of the Report of the Joint Committea?
of the Houses to examine the gues-
tion of the working of the Dowry
Prohibition Act, 1961, and the amend-
ments which may be made ia the
law for dealing effectively with the
evi]l] of dowry system.”

The motion was adopted.

12.16 hrs.

DELHI UNIVERSITY (AMENDMENT)
BILL

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATT
SHEILA KAUL): I beg to move for
leave to introduce a Biil further to
amend the Delhi University Act, 1922.
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**Not recorded,



